














6 TELANGANA GAZETTE EXTRAORDINARY [Part IV-A

MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN
THE TELANGANA LEGISLATIVE ASSEMBLY.

The Telangana Panchayat Raj (Amendment) Bill, 2021, after it is
passed by both the Houses of State Legislature, may be submitted
to the Governor for her assent under article 200 of the Constitution
of India.

ERRABELLIDAYAKAR RAOQ,
Minister for Panchayat Raj,
Rural Development & RWS.

Dr. V. NARASIMHA CHARYULU,
Secretary to State Legislature.



